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Tbe petitioner is Facing a trial in ^ competent/ccurt for

an alleged offence u/s 279/3D4A IPC, The ,departmental proceedings

have been initiated and they are continuing. Ue have seen the

summary of allegations for the purpose of the departmental enquiry,^

and ue are satisfied that the allegations in the charge-sheet given

to the petitioner in the criminal trial are substantially the

same as given in" the summary of allegations of the departmental

enquiry. There is a possibility of the petitioner being prejudiced

in the criminal court if he is compelled to disclose his defence.

Therefore, this is a fit case uhei® the departmental enquiry should

be kept in abeyance till the decision of the criminal court. Ue

accerdingly direct that the departmental enquiry shall be kept in

abeyance till s final order is passed by the competent criminal

court. If the petitioner is cenvicted by the criminal court, that

may be the end of the matter. If, houever, he is acquitted, it uould

be open to the authority concerned to reconsider the case of the

^ petitioner and the^vdepar tmental enquiry may .ccmmenc©.
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2» Uith these directions, this application is disposed of

finally uith no-fordsr as to costs,

yKvJjifc
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